
CIRCULAR

in compliance oi the directions of the Ld. Principal District 81. Sessions Judge
\_=~a;_ Delhi, a copy of lclier no. 16‘;-181/DHC/G&l2.iB/(i‘Z./QQ-.iLldgI‘!'l('?l'1[/-2025 dated

. .'..-1.30.25 alongwith the copy of Order dated 30.09.2024 passed by Hon’b1e
Supreme Court of India in Petition for Special Leave to Appeal (C1-1.) No. 9306/2024
{Arising out of impugned final judgment and order dated 02.04.2024 in B.A. No.
I230/2023 passed by the High Court of Delhi) titled “The State of NCT of Delhi Vs.
Sunii Kumar" received [min Iiun’ble High Court of Delhi, i\i\'\' Delhi has been uploaded
Mil the oflieial website i.c. delhidjstrictcourts.nig.in.

'l‘h<-relore, it is requested to kindly peruse the E1i)()V(?Sll|l| iucigmcnt from Lhe ullic.‘ial
..= ;.,-.iu- llir kinci infornwlion 81. necessary compliance oi ih<.- *~i&ll(i Judgmcni.

—
I

i ' /Bedi]
Officer-in Ch rge, Genl. Branch, (C)

Distriei Ju He, (Comm. Court)
Tia Hazari C0urLs, o¢ihi@;/,-

i ,' , $11M‘;, 16) - - - -.~. _ ~ . , _ -A _ , ,No. ._._ _.,/<,¢n|.{ci/rice/Tiit./2025 . Datcd, Delhi Lhc%____;_A_:H\‘l,l_ ‘Z52
Copy to : -

: All the l.d. Judicial ()lfiee|'s posted in Central DlSl]'!(‘l_ Tie» Ilarari Courts. Delhi.
The Lci. Ri-gistmr (iL'l1('l"¢1i. }lnn'b|e High Court of |)|‘ii'll. .‘-.1 u I):-lhi fur inform:-ltion.
PR in the i.d. l’rinvip.il l)i:~.u"ivI 84. Sessions. Jurlgc lllljsi. '!'. -. ii»;/ari CuL1rI§-;. Delhi for
-Illul'I'I‘|ilIiUH.
‘I he Cliairinun, \'\'t‘i)$1l(.‘ C(lI‘flfl1iil.C'C, Tis Hazari CUL1l'i!~;. In iill -ailh the request lu (.i1!'L'Cl.
ihe concerned official Lo upload the same on the Website Hi Delhi District Courts.
The Director (Academies). Delhi Judicial Academy, D‘v\-'{-.!1'i<f!_ New Delhi for in1'orma1.ion
.1.» requested vide letter nu.DJA/Dir.(Acdj/2019/4306 claw ll 06.08.2019.

~. L . ing Assistant. R8:.[ Branch for uploading Lhe same mi I,r\YEIRS.
 ing Assistant for uploading the same on Llrrrziiiilizeii ‘ii- 1F(Jllgi1 LAYERS.

Officer-in 1;- ge, Geni. Branch, (C1
l.)is1r1::l -iLl(i_*._{t‘, (Comm. Court)

lis lie»/.i|"i Courts, [Jelhi®
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D

From :
The Registrar General, t
High Court of Delhi,
New Delhi.

To

J/ The Principal District & Sessions Judge (HQ), Tis Hazari Courts Complex, Delhi.
2. The Principal District & Sessions Judge (New Delhi), Patiala House Courts Complex,

New Delhi.
3. The Principal District 8: Sessions Judge (South-West), Dwarka Courts Complex, New

Delhi.
. The Principal District & Sessions Judge (West), Tis Hazari Courts Complex, Delhi.
. The Principal District & Sessions Judge (East), Karkardooma Courts Complex, Delhi.
. The Principal District & Sessions Judge (South), Saket Courts Complex, New Delhi.

The Principal District & Sessions Judge (Shahdara), Karkardooma Counts Complex,
Delhi.

8. The Principal District & Sessions Judge (North-West), Rohini Courts Complex, Dclhi.
9. The Principal District & Sessions Judge-cum—Spccial Judge (PC Act) (CB1), RACC, New

Delhi.
10. The Principal District & Sessions Judge (South-East), Sakct Courts complex, Delhi.
l l. The Principal District & Sessions Judge (North), Rohini Courts Complex, Delhi.
12. The Principal District & Sessions Judge (Noitli-East), Karkarclooma Courts Complex,

Delhi.
13. '1“he Principal Judge (HQ) (Officiating), Family Courts, Dwarka, New Delhi.

I-..JC\U’1J§~

Sub: Order dated 30.09.2024 passed by Hon’bIc Supreme Court of India in Petition for
Special Leave to Appeal (Crl.) No. 9306/2024 (Arising out of impugned final judgment
and order dated 02.04.2024 in l3.A No. 1130/2023 passed by the High Court of Delhi)
titled “The State of NCT of Delhi vs. Sunil Kumar”

SirfMadam,

I am directed to forward herwith a copy of order dated 30.09.2024 passed by l~lon’ble
Supreme Court of India in Petition For Special Leave to Appeal (Crl.) No. 9306/2024 (Arising out of

impugned final judgment and order dated 02.04.2024 in B.A No. l 130/2023 passed by the I-ligh Conn
of Delhi) titled “The State of NCT of.Delhi vs. Sunil Kumar”, along with impugned Judgment dated
02.04.2024 passed by this court and to request you to circulate the same amongst all the Judicial
Officers working under your respective control for information and necessary action, if any.

Yours faithfully,

Q\c..Ll/wilgf QM}.
D R (\/may Sharma)

I cputy egistrar (Gazette-IB)
ii} For Registrar General.

Encl: As above. mg


